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13.39 hrs.

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

Twenty-ninth Report

SHRI G. G. SWELL (Autonomous 
Districts): I beg to present the
Twenty-ninth Report of the Com
mittee on Private Members’ Bills and 
Resolutions.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): There is nobody from 
the Government side to satisfy us 
on this point? (Interruptions).

MR. SPEAKER: Shri Siddayya.

13.39-1 hrs.
COMMITTEE ON WELFARE OF 
SGHEDULED CASTES AND SCHE

DULED TRIBES
Twenty-second Report

SHRI S. M. SIDDAYYA (Chamara- 
janagar): I beg to present the
Twenty-second Report of the Com
mittee on the Welfare of Scheduled 
Castes and Scheduled Tribes on the 
Ministry of Home Affairs—Tribal 
Development Blocks in Madhya Pra
desh. (Interruptions).

SHRI PILOO MODY (Godhra): It 
is a leaderless, rudderless party.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): What is your oEser- 
vation about this? This is what is 
supplied to the people of West Bengal 
in the name of wheat. I want to place 
it on the Table. I want to present it 
to the Food Minister. '

MR. SPEAKER: You should com
plain to the proper quarters. You 
can give it to the Minister. Shri Phool 
Chand Varma.

13.40 hrs.

QUESTION OF PRIVILEGE 
Alleged assult on Membet by Madhya 

Phadseh Police
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THE MINISTER OP STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI K C PANT) Sir according 
to the information furnished by the 
Government of Madhya Pradesh, Shn 
Phoor Chand Verma was arrested on 
the 13th April, 1973 at village Borda 
Tehsil Khatigaon, Dist Dewas while 
he was allegedly violating the Madhya 
Pradesh Wheat (Restrictions on 
Transport by Railways, Road and 
Water) Order, 1973, read with Sections 
3 and 7 of the Essential Commodities 
Act, 1955 The points raised in the 
House by Shri Verma on the 14th 
April, 1973 were immediately referred 
to the State Government who ordered 
an inquiry by the District Magistrate,

Dewas On the basis of this inquiry, 
the District Magistrate came to the 
conclusion that the allegations of
misbehaviour on the part of the
Deputy S P and of the police offcers
in Police Station, Khatigaon, were 
not substantiated
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SHRI P K DEO (Kalahandi) * Sir, 
this is a very serious matter It should 
have been inquired into by a judicial 
uffver Instead of a judicial oflieei, 
the District Magistrate who is the 
executive head of the State inquires 
into the matter The main lacuna is 
Jthat Mr Phool Chand Verma who is 
involved has not been consulted A
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(Shri P. K. Deo.)
serious matter like this cannot be dis
cussed in a dispassionate in
this House. So, it will be better to 
send it to the Privileges Committee 
which is a quasi-judicial body so that 
they can give their judgment and 
make a report to the House and, after 
getting the report, we can discuss it 
in the House.

,SHRI INDRAJIT GUPTA (Alipore) 
There is a clear contradiction between 
what the hon. Member has stated at 
length in the House and what is 
purported to be the report of the 
District Magistrate. Now, we are in 
a difficult position because none of us 
feels satisfied at all. Therefore, in 
such a case where an inquiry has been 
done by the District Magistrate and 
the hon. Member is making a state
ment here in great detail, a factual 
statement, which s completely con
tradictory to the District Magistrate's 
report, I feel strongly that the only 
way out that will satisfy us is that the 
matter must be referred io the 
Privileges Committee *o go into this 
matter. Hi

SHRI SHYAMNANDAN MISHRA 
(Begusarai): My submission is that
in such matters, the report of the 
State Government authorities should 
not be made available to the House 
at this stage because it apparently 
contradicts the accusations made by 
the hon Member. The hon. Member, 
at the moment, is put in a very diffi
cult position. My point is: is it neces
sary to present a report of this nature, 
which has been submitted by the dis
trict authorities, at this stage? We 
are bound to go by what the hen. 
Member says in this matter. We can
not go by the report submitted by an 
official of the State Government. In a 
case where the State Government offi
cials are involved, we cannot accept 
any report frcm any State Govern
ment authorities. That report cannot 
be objective. If I were in his position 
and the hon. Minister came with a re
port from a State Government official, 
then I would have considered it an in

sult to me. 1 would think that I have 
made some accusations and a petty 
official of the State Government has 
submitted a report which conflicts- 
with the accusations I have made. 
Therefore. 1 do not think, any purpose* 
is saved by submitting a report of a 
State Government official. We are* 
bound to go by the accusations made 
by the hon. Member. This must be 
referred to the Committee of privi
leges.

SHRI DINEN BHATTACHARYYA 
(Serampore): Without discussing it 
any more, it is better you send the 
matter straight to the Privileges 
Committee. The police officer who 
has made the statement will have ait 
opportunity to come before the Pri
vileges Committee and give a state
ment there.

MR. SPEAKER: In the meetings
we had twice, we had settled certain 
procedures. And we have followed 
the same procedure in this case. We 
forwarded this for investigation and 
report by the Government. If the 
Member is not satisfied, we can refer 
back on certain issues. But I have 
no objection to forwarding the re
levant observations—his complaint 
and also his reply—for examination 
by the Privileges Committee.

SHRI DINEN BHATTACHARYYA 
(Serampore): Sir, what do we do»
with this stone? This is the situation 
prevailing in West Bengal. In the 
name of food grains, this is what is 
being distributed in West Bengal in- 
the ration shops. (Interruptions). 
You enquire about it, Sir. (Interrup
tions) .
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